
SVR 

IN THE NATIONAL COMPANY LAW TRIBUNAL 

MUMBAI BENCH 
 

COURT – IV 

 21. IA 2687/2023 IN  

C.P. (IB)/544(MB)2021  
   

CORAM: 

 

SHRI PRABHAT KUMAR   

MEMBER (Technical) 

 

 

SHRI KISHORE VEMULAPALLI 

MEMBER (Judicial) 
  

ORDER SHEET OF THE HEARING HELD ON 11.07.2023  
 

NAME OF THE PARTIES: State Bank Of India  

Vs 

Snd Limited 
 

SECTION: 7, 12(2) OF THE INSOLVENCY AND BANKRUPTCY CODE, 2016 

 

O R D E R 

1. Ms. Siddha Pamecha a/w Ms. Garima Mehrotra, Ld. Counsel for the 

RP present. Mr. Ashish Nayaran, RP present.  

2. IA-2687/2023: This bench notices that this application was filed on 

25.03.2023 seeking extension of 90 days. However, it came up for 

consideration before this bench on 10.07.2023. In the meanwhile, the 

CIRP period, if extended in this application, gets over on 26.06.2023. 

The applicant presses that the said period should also be excluded.  

3. From the records produced by the Registry, it is noticed that the 

scrutiny of the application could be completed on 02.06.2023, and 

thereafter the Registry issued a defect notice. Accordingly, this bench 

considered it appropriate to exclude a period of 62 days i.e. 

25.03.2023 to 02.06.2023, after excluding 7 days period, which the 

Registry can take for scrutiny.  

4. IA-2687/2023 is allowed and disposed of accordingly. 

 

                   Sd/-                                                                                        Sd/- 

PRABHAT KUMAR     KISHORE VEMULAPALLI  

Member (Technical)              Member (Judicial)


